CENTRAL ANMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No. OA 1305 of 96

Present : Hon'ble Mr.Justice S.N.Mallick, Vice-Chairman

PRANAB KR . MUKHERJEE .
Vs
UNION OF INDIA & ORS,

For the apﬁlicant $ Mr,G.S.5arkar, counsel

For the respondents: Ms,U.Sanyal, counsel

Heard on : 10,9.98 - Order on : 10.9.98
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P This is a Single Bench matter. Héard beth the @affies.
The matter is taken up for Final dispoesal on consent or ooth the
partles. In this gpplicatien the petltloner has prayed for ga direction
unan the respondents authoritlas to make payment of death-cum-retlral
gratuity money te him on his superannuation w.s.f. 31610 94, When
the matter is taken up for hearlng it is submitted by Ms.Sanyal, id.
cmunsel ap@earlng for the respondents that the entire de atheCcuMme
retirenent gratuity maney amounting to R,41.580/- has baen paid to the
petitioner during the pendency of the applicatien on 11.,12,96, The 1ld.

geunse%@appearing for the petitioner admits the said pesition but he
N [

‘prays that for such delayed payment his client is entitled to get

interest on the ‘amount but Sl davesabregadynated in his relisf in

' Q) nAd olrrve A
paragraph 8 clause (&) he hgas not prayed for any interest., In sug h

AN .
circumstances I do not find any reason to alloy interest as prayed for.,

The 1d, counsel far the petitiener does not press the prayer (B)
uhlch is not consequential to his principle prayer as contained in
paragraph 8(a). The said prayer is deleted ang the application be

amended accordingly.

. 002/-



2, Although the petitioner is not entitled to any intersest
but it appears from the materials on record that there has been some
delay in ﬂwé mattér of making payment of his death-cum-retirement
gratuity for yhich there is ne reasonable explanation on the side

of the respondents. In such circumstances I am of the viey that the
petitioner should get some cests. As the grievance of the petitiecner
has since been remedied by the respondents during the pendency of -
the ap@licati@n,the application has become infructudus and as such
there is nothing te adjudicate., The application is disposed of for
being infructuous but the petitioner is auarded costs assessed at

%.500/- to be paid by the.respondents within 3 ueeks from the date

of communicgtion,
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